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CENTRAL AO'IINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH, ALLAHABAD 

ORIGINAL APPLICATION NUMBER 458 Of 1997 

fRIDAY, THIS THE 15th OA Y Of NOVEI'IBER, 2002 

OPEN COURT 

HON'8LE I'IR. JUSTICE R,R.K. TRIVEDI, VICE- CHAIR~AN 

HON'BLE I'IR. SARVESH\JAR JHA, PIEMBER (A) 

u Viresh KUmar Pandey, aged about 34 years, 
s/o Shri Jagat Narain Pandey, 
r/o 7/18, l'lansukh Khera, 
Ganga Ghat, 
Unnao. • •••• Applicant 

Counsel for the applicant: Shri N.K. Nair 

VERSUS 

1. Union of India through the Secretary, 
Ministry of Tale Communication, 
Government of India, 
New C.lhi. 

2. Director General of Tela Communications, 
l'liniatry of Tale Co~munications, 
Government of India, 
New 0.1 hi. 

3. Director, Tela Communications, 
Saket Nagar, 

4. 

Kanpur. 

Divisional Engineer, Telecom, 
Coaxial l'la intenan ce, 
C.T.O. Compund, 
Kanpur. ••••• Respondents. 

Counsel for the Respondents: Shri A, l'lohiley • 

0 R DE R ------
Hsn'ble l'lr. Justice R.R.K. Trivedi, v.c. 

By this O,A, applicant has approached for a direction 

to respondents to reinstate him as l'lazdoo~ under Divisional 
) 

Eng ina er Tela com, Coaxial l'la intenan at, Kanpur with co nt inu ity 
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of service and all consequential benefits. The facts of 

the case are that the applicant Ve erash K~m a: Yas aerv ing 

as Caeual Labour in the Telecom O.partment at Kanpur Telaphonaa. 

He had joined ·I on 17 • 02 • 1 9 82 • He worked up to 03.07 .19 89. 

The applicant was involved in a criminal case unaer section 

498A/3048 of the Indian Penal Coda and section 3/4 Cbwry 

._A.._ 

Prohibition Act. The case was registered a~lPolice Station 
(.. '-- J 

\,"'V\\1\cm '~ 
Ganga Ghat, Ken~ur. In this case the applicant was tried 

~.-'in Sessional Trial No.391 of 1990 by • thir~~-~v-­.,.. '!"'-·..,._ . · - .. 

Sss sion Judge, Unnao, applicant was 

The. learned Session Judge concluded 

under:-

"So on the basis of the aforesaid rulings also, 
when considered. it becomes clear that the prosecutio~ 
has not succeeded in proving its case beyond all 
reasonable and probable doubts against the accused 
parsons. Accordingly the accused parsons are entitled 
to benefit or doubt and to be acquitted." 

2. After acquittal the applicant filed a case in Labour 

Court for being reinstated. The Labour Court however, by 

order dated 20.01.1997 rejected the claim as not maintainable. 

Thereafter, the o.A. yas filed in this Tribunal on 20.04.1997 • 
..r-"<'~~ "'1'/> ~ \~ '\.tJGJ"-~ {_DV\.\1<"~-e...d" ~ c~~iv--. 

The position of tha£Bharat Sanchar Nigam L~ited~ "t! t v-

during this period it became a corporationr ~~ applicant was 

not regular employee, he cannot claim • that he is the 

employee of Union of India, ~· was a Casual Labour serving 

in Te la Communications Department which is now known as 

Bharat Sanchar Nigam Limited. In the circumstances, this 

dispute is not maintainable hera. The applicant if advised 
A '-'\ c..<\ ....., ..... ~ , ... 

1Q. file~ a data ila d 
\/'-- \A-_ 

representation before the \)C:•~e~w.,t 

{-------~ 
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eampatant authority in Bharat Sanehar Nigam Lt.itad. It eay 

considered and decide the same in accordance uith Law. 

The application ie dispoaad or. 

3. 
Thera shall be no order as to costs. 

~emb~~ (A) 
Vice-chairman , 

shukla/-
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